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{c) All  States/Union  Territories
(Except Dadra and Nagar Havell) have
decided to implement the programme.

(d) Targets of rural youth to be
training in Madhya Pradesh and
Maharashtra are as under:

Madhya Pra- Mzharashtia
desh

1980-81 18,920 {No.) 11,840 (No)

081 -82 18,320 (No) 11 840 (No)

(e) The main thrust ol the scheme
1s on equipping rural youth with neces-
sary skills and technology to enable
them to setile in self-employment, No
precise estimates in this regard can
he given.

Revision of Priority Dates

873 SHRI R. L. P. VERMA will
the Minister of WORKS AND 1IOUS.
ING be pleased to state:

(a) whether 11 1s a fact that the ‘Lis!
of Priority Dates’ of Government em-
ployees eligible for Government :c-
commodation which is required to be
compiled annually by the Directorate
of Estates, has not been revised since
July, 1978;

(b) 1t so, the reasons therefor:

(c) whether as a result, 5 large
number of employees who a1e eligible
for higher type of accommodation for
the last two years are offered lower
type of accommodation by the Direc-
torate of Estates; and

(d) when 1t is proposed 1o revise

the list?

THE MINISTER OrF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH: (a) and (b). The current
allotmeni{ year is for the period 1st
December, 1978 to 31st December, 1980.
The applications compiled with refer-
ence to the emoluments drawn on the
specified basic date are not revised
during the currency of the allotment
year.

(¢) According to the allotment
rules, entitlement of an officer is deter-
mined on the basis of emoluments
drawn by him on a date specified for
the allotment year. As such, it the
emoluments of an officer increases
after that date (which for the current
allotment year is 1st July, 1978), such
increase in emoluments is not taken
into account for determining his entitle.
ment. He is, therefore, not entitled to
a higher type on the basis of subse-
quent increase in his emoluments.

(d) The matier is under considera-
tion

Demand and Supply of Foodgrains
under Food for Work Programme

874. SHRI JYOTIRMOY BOSU.
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the State-wise demand for food-
graing on account of Fooq for Work
Programme during the years 1979-80
and 1980-81 separately;

(b) the State-wise quantity of food-
grains allotted by the Centre and the
quantity made available and utilised
during the years 1979-80 and 1980-81;

(c) whether the Centre has stopped
supply of foodgraing to the States on
account of Food for Work Program-
me;

(d) if so, on what grounds; and

(e) when the National Rural Em-
ployment, Programme is expected to
be ready for implementation and
what are its salient features?

THE MINISTER OF STATE IN THE
WINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): (a). Statements
(No. I and II) indicating the demands
for foodgrains received from States/
Union Territories for 1979-80 and
1980-81 under Food for Work Pro-
gramme are laid on the table of the
House [Placed in library See. No. LT-
1412/80].

(b) Statements (No. III and 1IV)
indicating the quantities of food-
grains allocated, released and utilised
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by different States/Union Territories
during the - yemrs 197086 and 1880-81
are latd on the- table of the House
[Placed inlibrarySse No. LT-
1412/807.

(¢) No, Sir. However, Foad for
Work Programme stands replaced by
National Rural Employment Pro-
gramme,

(d) Question does not arise.

(e) The National Rural Employment
Programme is already in operation.
A cepy of the guidelines incorporating
the salient features of the Programme
is laid on the table of the House
[Placed in Library See No. LT-1412/
80].
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Government Accommadation for per-
sons owning Houses

876. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a Zfact that the
Central Government Employees who
own their own houses in Delhi/New
Delhi were not being allotted the Gov-
ernment residenees in the past;

(b) whether it is also a fact that re-
cently the Government has taken a
deeision to allot Governmemt accom-
modation to such employees also;





